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DATED: THIS THE 	DAY OF JUNE 1996 

C, C. A No. 204 of 994 

IN 

ORIGINAL APPLICATION NO. 425 OF 1993 

HON'BLE MR. S.DAS GUPTA. A.M. 
CORAM 

HON 1 BLE MR. T. LA1,  VERMA. J.M. 

Ram Lakhan son of late Ra Jiawan, 

Meth, gang no.40,working t:sder P.W.I. 

Northern Railway Kanpur a Fatehpur. 

r✓o village Dhumai Lodhan 	Purwa, 

P.O.Kanwar, Tahsil Sirath Allahabad. 

Ap lieant 

C/A Sri D. P. Singh 

VERSUS 

1. Assistant Engineer $ No there Railway, 

Fatehpur. 

2. Public Works Inspecto (P.W.I.), 

Northern Railway, Fat= pur. 

Shri G.M. Pan. 
Respondents 

C/R Sri S. N. Gaur. 
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6. 	 The 	1.0•r■il t 
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proceedings were c onc Luded and penalty imposed within 

the -tire specified 	the Tribunal's order.it is also 

clear hat the 	 was paid subsistence a llov;ance 

for th= period 2.1.1". 93 till 19.2.1993. r s already 
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